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(d) One older has been placed on this 
company. The number of shareholders is 
two. Number of employees is nil. However, 
the company is using the man-power and 
equipment of Mis Pearl Cycle Industrics. 
who are under the same management. 

(e) Mis Pearl Cycle Industries are not 
merged with Mis Bycarm Engineering In-
dustries (P) Ltd. These firms arc associate 
concerns under the same management. 

(0 Two cases are reported to have been 
filed against Mis Pearl Cycle Industries. 
These are pending trial in the court. 
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The questioner shoilid be very cautious about 
his questions. He should not spcnk ill of any 
firm wolhoul any basis. 
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MR. SREAKER: I am going to have the 
second round now. 

Invitation to Eminent Persons Attending 
World Peace Congress to Visit Border 

Areas of india 

• 755. SHRI C. K. CHANDRAPPAN 
on behalf of 

SHRI INDRAJIT GUPTA: 

Will the Minister of EXTERNAL AFFA-
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IRS be pleased to state ': 

(a) whether a World Assembly for Peace 
was held at Budapest from May 13th to 16th, 
at which representativ~s of 54 countries and 
several international organisations signed an 
Appeal calling of solidarity with the people 
of Blngla D~sh and condemning the atrocities 
of the Pakistan military regime; 

(b) whether the signatories to the Appeal 
include a large number of prominent public 
men, eminent scientists, parliamentarians, 
artists, etc.; and 

(c) if so, wether Government have consi-
dered inviting some of them ot visit the border 
areas of India to sec things for themselves? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 
(a) and (b). Yes, Sir. At the Assembly of the 
World Peace Council held in Budapest from 
May 13-16, 1971, such an Appeal was signed 
by delegates from 57 countries and various 
organisations and by individuals; these 
included many eminent personalities. 

(c) The matter is under consideration. 

SHRI C. K. CHANDRAPPAN: Tn view 
of the fact that such a statement was signed 
by delegltions of 54 countries including very 
prominent personalities. I would like to know 
from the Government whether early decision 
would be taken in this matter to invite some 
of them to visit India. 

SHRI SURENDRA PAL SINGH: I have 
already said this in my main reply that this 
matter is being considered and we will try 
to finalise it as quickly as possible. 

SHRI C. K. CHANDRAPPAN: I would 
like to know why there is delay: What are 
the reasons for it? I would like to know 
whether they have approached the World 
Peace Council to send some of those promi-
nent men to visit India. 

SHRI SURENDRA PAL SINGH: I have 
already said thH this matter is being consi-
dJred and decision will be taken as early as 
possible. 

DR. MAHlPATRAY MEHTA: Were 
th~re any Arab countries therein among the 
siinatories 1 

SHRI SU~ENDRA PAL SINGH: There 
were delegation from a large number of coun-
tries. There were more than 70 or 80 of them. 
They were private delegations; they were not 
representing the Government of the country. 

DR. RANEN SEN: Among these emis-
saries there were many important individuals 
from Arab countries. He will find this if he 
sees those signatures. Would the Government 
try to contact those personalities who had 
signed in that document to come to India to 
visit the Border States and see the situation with 
their own eyes? 

SHRI SURENDRA PAL SINGH: There 
were 3 or 4 individuals from Syria, so far as 
I can make out, who signed this appeal. Re-
garding the other part, I have already replied 
to that. 

ConversIon of O. & N. G. C. into an 
Integrated oU Company 

-773. PROF. MADU DANDAVATE: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Governmeot have received a 
letter/memorandum from the Oil and Natural 
Gas Commission Employees Mazdoor Sabha 
demanding that Oil and Natural Gas Commis-
sion be converted into an integrated oil company 
with exploration, production, refining and 
marketing functions in respect of crude and 
natural gas produced by it; 

(b) if so, whether Government have consi-
dered this suggestion; and 

(c) if not, whether Government propose 
to amend the Oil and Natural Gas Commission 
Act 1959 to make the provisions under which 
these functions could be undertaken and remove 
obstacles ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI DALBIR SINGH): (a) and 
(b). A statement is laid on the Table. 

(c) No, Sir. 

Statement 

(a) Yes, Sir. 

(b) In context of the vast scope for further 
expansion of activities for discovery of oil and 




